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MR, CHAIRMAN : The guestion is :
“*That the Bill be passed.”
The motion was adopted.

MR. CHAIRMAN : Thc House will
now take up the consideration of the Motor
Vehicles (Amendment) Bill,
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MOTOR VEHICLES (AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) :

Sir, I beg to move :

“*That the Bill further to amend the
Motor Vehicles Act, 1939, as passed by
Rajya Sabha be taken into considera-
tion,"

As you are well aware, the subject of
mechanically propelled wehicles is covered by
entry 35 in List 3-concurrent list-in Sceventh
Schedule to  the Constitution.  Under the
proviso to article 72(i) thercof, the execulive
authority in respect of motor transport vesis
in the State Governments. The operation of
motor vehicles is regulated under the Motor
Vehicles Act, 1919, which is a Central Act,
and the Rules framed by the State Govern-
ments thereunder.  So far as administration
of the Act is concerned, it is the responsibi-
ity of the State Governments.

The Motor Vehicles Act, 1939, was last
amended comprehensively in the year 1956,
During the last few years, road transport
made rapid progress in  this country and a
large number of suggestions for improve-
ment in the working of the Molwr Vcehicles
Act, 1939, were reccived from time to time
from the various State Governments and
persons interested in the industey. The
nationalised transport underiaking have, on
the basis of their expericnce, also been pres-
sing for some changes in the provisions rela-
ting 1o nalionalisation of road transport
which were introduced in the Act, in 1956,
The Road Transport Reorganisation Commi-
tiee, 1959, commonly known as the Masani
Committce and the Motor Vehicles Insurance
Committee, 1962--63 made a number of
important recommendations invelving amend-
ment of the Act. The present Bill, there-
fore, sceks to give effect to the recommenda-
tions received from the State Governments,
the transport undertakings and the above
mentloned two Committees and other bodies
which were found acceptable by the Central
Government. The Bill also aims at removing
the difficulties with regard to the adminis-
tration of the Act which come to the nOuce
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of the Goverament of India from time to
time.

This Bill was introduced in the Rajya
Sabha in 1965. It was referred to a Joint
Committee of both Houses who presented
their report last year to the Rajya Sabha.
The Bill was passed by Rajya Szbha last
year and it has now come before this House,

Regarding the salient features of the
Bill, firstly we have provided for the regula-
tion of goods tramsport and the working of
the booking agencies and others. We were
receiving numerous complaints in regard to
this matter and we have provided for their
regulation.

At present, compulsory insurance covers
personal injury and death only. MNow it has
been provided that compulsory insurance of
motor vehicles would also be against damage
to property of third including public property
of a value not excceding Rs. 2,000, If
wilful misrepresentation of facis by a vehicle
owner to the insurer or any v=xaticus at-
tempt by the insurer to repudiate his liabi-
lity come to notice, these would be penali-
sed.

About payment of compensation, regar-
ding interpretation of the oid Act, doubts
were expressed by some High Courts that
if an accident happened beyond the road by
the vehicles gefting out of control, it was
not covered by that Act. Now, we have
provided that whether the accident is on the
road or whether the  vehicle gets out of
control and causes an accident beyond the
road, it will be covered by third party insu-
rance.

15 hrs.

In this Bill we have provided for strict
tests to the drivers so that we may be able
to minimise accidents. It has been mzntioned
in this House many a time that drivers who
are not medically fit are permitted to drive
vehicles. Here we have provided that every
driver has to give a new cartificate of medi-
cal fitness after five years. In order to
remove the difficulties of genuine drivers we
bave provided thit for th= interim period
they inay be given tempordry hcences. |
am sure this will go a long way in improving
the standard of driving and minimising
accidents. Provision has also been made
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to empower State Governments to frame
rules prescribing distinctive badges and
uniforms for drivers of public carriers ope-
rating on inter State permits. This is de-
signed to reduce hold-up of inmter State
traffic,

lo view of the improvement in road
designs and better types of vehicles now in
operation, the speed limits have been increa-
sed for certain classes of motor vehicles,
Since some State Acts have already provided
for it this amendment will ensure uniformity
of standard throughout India. The increase
in speed limit is, however, not such as to
endanger road safety.

Coming to inter-State route permits, now
it has to be counter signcd by so many
regional transport authorities, Under this
Bill that power has been given to one
regional transport authority so that the road
transport operators can be saved the trouble
of going to many regional transport
authorities,

With a view to promoting tourism,
provision has been made for grant of regular
inter-regional and  inter-State permits for
vehicles used exclusively for tourists. Ope-
ration of these tourist wehicles will be
subject to certain special conditions in the
intcrst of passengers.  We hope this provi-

sion will have the effect of improving
tourism,
This Bdl further empowers the Central

Government to make rules with regard to
the following matters, namecly, additional
conditions under which permit may be
granted to a tourist vehicle, the fees on
payment of which an appeal against any
decision of the  lnter-State  Transport
Commission may be preferred and fees in
respect of any matter involving the render-
ing of any service by the officers or
authorities under the Act or any rules made
thereunder in respect of which the Central
Government is empowered to make rules.
It has been provided that the appeal against
the Inter-State Transport Commission will
be heard by a Tribunal whose member will
have the same gqualification as that of a
District Judge. 1 am sure this provision
will go a long way in removing the compla-
int that justice is not done by the authori-
lies,
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The Bill also empowers the Central
Government to excrcise the powers confer-
red on the State Government by Chapter
44 of the Principal Act in respect of a
Corporation or a company wned or control-
ed by the Central Government or by the
Centeral Government and one or more State
Governments in relation to an inter-State
route or area, The effect of this provision
is that the Central Government will have
the power to make rules under the provisions
of the principal Act in relation to such
corporations.

This Bill has been considered in detail
by a Joint Committee of both the Houses.
Rajya Sabha have accepted only two amend-
ments  relating to sections 41 and 54.
This s not a comprehensive legislation.
We propose to bring & comprehensive
legislation soon to remove all the defects
in the existing legislation. We will consider
all the suggestions for incorporation in the
comprehensive legislation in order to com-
pletely overhaul the existing Act. With these
words [ move.

SHRI CHAIRMAN : Motion moved :

% That the Bill further to amend the
Motor Vehicles Act, 1939, as passed
by Rajya Sabha, be taken into
consideration.”

The total time allotted is 3 hours. I
think, we will have 2 hours for the first
reading and 1 hour for the second and third
readings. Hon. Members may not take more
than ten minutes in the first reading.

SHRI CHENGALRAYA NAIDU (Chi-
ttor) : Mr. Chairman, [ am glad that the
Government has brought forward some
amendments to the Motor Vehicles Act
because by bringing forward some amend-
ments they are helping the transport
operators though there are some clauses
which affect the transport operators,

Whenever we pass any amendments to
the Motor Vehicles Act, or any legislation,
we must not forget that most of the trans-
port operators are uneducated people and
are not well versed with the Motor Vehicles
Act; so, in passing such Acts we must take
this into main consideration.

Also, in providing for punishments in
the Act we must be lenicnt, The punish-
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ment should not be deterrent. Imprisonment
should not be there except for rash and
negligent driving. For other offences, I
request the Government not to impose any
imprisonment.

In clause 17 amending section 42 itls
said that a vehicle must have a permit to
carry goods or passengers on a particular
route, That is understandable. If there
is no permit to carry goods or passengers
on that particular route, he must be punished.
But I cannot understand when in this Act
they say that the same punishment will be
awarded if the vehicle is found on any road
even though it may be empty, it may not
be carrying any goods, not even passengers.
According to this, the same punishment
will be awarded to the owner of the vehicle
even for plying an empty vehicle on other
routes. Isit the intention of Government
that they must have the workshop, shed
and everything only on this route for which
they have given a permit ? If a permit is
givento a busto run from one place to
another in Delhi city, according to the rules
he cannot take the bus to a shed ora
workshop on another route; he will be
punished and his permit cancelled. I can
understand if your intention is that the
operator should not run a bus or a lorry
on any other route for which he has no
permit. But he should not be punished if
he wanted to take an empty bus to a shed
or a workshop. I think, the hon. Minister
will consider this and see that that clause is
removed from here.

Then, according to section 58 of the
Motor Vehicles Act, the renewal of permit
is fixed every three years. If after three
years within the grace period or a month
before that, a permit holder sends his permit
for renewal and the officer in charge of
renewing the permit delays the renewal
of the permit and rentwers it after one year,
though the permit holder has suffered by
not running the vehicle all this time, the
permit is renewed only for two years and
not three years, In such case the Govern-
ment must ask the officers, or they must
put a clause here, that whenever a
permit is renewed, they must renew it for
a period not less than three years. That
provision must be there.

Then, due to reorganisation of States,
the operators have to run their buses from
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one State to another, In some areas, they
have to run through two or three States,
specially, the goods transport and also the
passenger transport. In such cases, the
Government says, they are allowed only
8 k. metres in those pockets where they have
to go from one State to another. If it is more
than 8 k. metres, it is not allowed. After
the formation of the linguistic States, there
is unfortunately, so much trouble for these
transport operators. Though they have a
permit, they cannot go more than 8 k.
metres, That is not enough I would request
the Government to make it 30 or 40 k.
metres. Then there will not be much haras-
ment to these operators and these people
need not go for renewal of their permits to
other States very often, This suggestion may
be taken into consideration. Instead of 8 k.
metres, you make it 40 k. metres so that
these operators will not be harassed by the
transport authorities for renewals.

There is another important clause 41 B.
I am not against nationalisation of bus trans-
port. Previously, whenever the Government
wanted to nationalise the route and put
State buses on the route, they used to noti-
fy it and call for objections and then only
they took a decision. It was only after that
decision, the State buses used to be put on
the route and the other operators used to
withdraw their buses. Now, according to the
new amendment, if they merely publish that
on such and such route the Government
intends to run State buses, that is enough.
This is not proper. Without any notice to
the operator who is already on the route,
without calling for any objection from him,
if you merely publish all of a sudden that
you are going to run the State buses on that
particular route, that isnot a proper thing
to do 8o, this clause puts the operators to
hardship. I would request the Government
to consider and see that the previous arrangem
ent of calling for objections is there and then
only a decision is taken. According to the
new provision, it becomes an  ex parte deci-
sion. Some High Courts have also remarked
that the way in which the Government is
announcing and nationalising the routes is
not proper. They have remarked that opera-
tors must be given cnough time and objec-
tions should be called for. 1 hope the hon.
Minister will consider it and do it.

Coming to clause 52, Scction 93 of the
principal Act, there they have said that if

Motor Vehicles (Amdt.) Bill NOVEMBER 25, 1969

or Public Property 276
the bridges or culverts of trees on the road
arc damaged, they are to be treated as third-
party property. Icannot understand. This is
Government property, or public property
This cannot be treated sa third-party property.
or party proparty. Tais is included in
the insurance. Even if due to a mistake on
the part of the engineer, a bridge gives way,
he will say that the lorry fellow is responsi-
ble and that it is on account of him that it
has been damaged. There is no evidence for
the lorry fellow to say that his lorry has
not damaged it and that some other lorry
may have damaged it. They can say that this
lorry fellow has damaged it. It will be very
difficult to find out which loiry has damaged
the bridge or road or tree. So, this also must
be taken into consideration.

Now, I come to clause 71 at page 33
seeking to amend section 130. All these
years, when the operators plead guilty before
a court they are only fincd or when the ma-
gistrate says ‘there is a cause against you.
Will you agree to it or do you plead guilty ?
If you agree, then you must compound so
much’. the operators used to agree and the
fine used to be collected, and the operators
used to send the money by money order or
some such thing. But now it is proposed
that they will not only be fined but they will
also be subjected to imprisonment. This is a
very strong penal section. I hope the hon.
Minister will consider this matter again.

Section 71 of the Act prescribes the
driving of a motor vehicle within the maxi»
mum speed limit, and under section 151,
punishment is also given far contravening
that section. If the driver of a transport
vehicle drives it fast, then it is the mistake
of the driver and not the owner who sits
somewhere far away in his house and who
is not sitting in the vehicle to find out whe-
ther the driver is driving it fast or slow. That
is not the businessef the owner. Itis the
business of the driver. If the dri-
ver commits an offence by drivig the vehicle
fast, then it is the driver who should be
punished and not the owner; punishment
should not be visited on the owner by sus-
pending his permit.

I now come to section 72 relating to
overloading of these vehicles. After all it
is not the owner who runs to bus or goes in
the bus. The owner will entrust it to the
driver and conductor and expect them to run
the bus. He will ask them to run the bus
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according to the rules and ask them not to
overlod the bus. But if the driver and con-
ductor join together and they overload the
bus and run it, then it is only the driver
and the conductor who should be punished.
After the maximum capacity in the bus is
reached they would not issue further tickets,
and they will pilfer that extra amount. So,
it is they who arc to bz punished and not
the owner, and the permit of the owner sho-
uld not be cancelled for the fault of the
driver and the conductr. It is only when it
can be proved that the driver and conductor
have overloaded the bus on the instructions
of the owner, that the owner may be puni-
shed or his permit may be cancelled. If that
cannot be proved, then the driver and con-
ducztor are responsible and it is only they
who are to bz punished.

SHRT UMANATIL (Pubokkottai) : How to
prove it ?

SHRI CHENGALRAYA NAIDU : Even
if the owner says so the drivers and condu-
ctors might be asked not to overload the
buses.

SHRI UMANATH ; If they do not, then
thzy will be disinissed,

SHRI CHENGALRAYA NAIDU : They
cinnot be disnissed so easily, Tnere is the
labyar court to which they can go. So, 1
woald regazst that the: owaer should not be
panish:d anld his permit should not be can-
called Tor th: faalt of th: driver and condu-
ctor. Atutlly, when they ovarload the buses
th: moacy that they collect by such over-
loading will not g» to the owner but they
pilfer this amount. So, this matter also must
be looked into.

These things are very important and
if they are not taken into consideration,
we will not be doing jutice in amending the
Motor Vehicles Act,

Regarding insuragce just now the Mini-
ster said that thay have increased the time li-
mit from two months to six months, All these
days, with regard to third party insurance
¢claim, they had to do it within two months.

SHRI IQBAL SINGH : is six
months,

Now it

SHRI CHENGALRAYA NAIDU : There
is some other trouble also. Some peaple
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may iostigate some others and false claimp
may be made. In this matter, I request the
Minister to consider ..

(Amdt.) Bil

SHRI IQBAL SINGH : You want more
or less 7

SHRI CHENGALRAYA NAIDU : Less
Sir. It should not be more because these
claims may also be made. When the Gove-
roment is going 1o nationalise gencral insu-
rance. instead of preaching socialism to
others, I want the Government to nationae
lise the general insurance and then imtro-
duce the Bill so that the Government will
benefit. T have no objection to that,

SHRI UMANATH : | support you.

SITRI CHENGALRAYA NAIDU : Till
then don®t create situations where the insu-
rance people will benefit. | dom't want
these insurance people to benefit, 1 want
that the Government, instead of preaching
socialism, should come forward and patio-
nalise the general insurance. Only then
CGiovernment will get more money. I want
this to be done,

The other thing is : the Minister said
that a certificate of medical fitness will be
required before driving licence is given. That
is a very good proposal, If a bus driver who
is not medically fit drives the bus, he can
endanger the lives of so many passengers
in the bus, This isa very good thing and
[ support it that a medical fitness certificate
must be produced before licence is issued,

Another thing, when you are so much
carcful the lives of the passengers ina bus,
what about the lises of so many millions in
this country and so much of property in
the hands of the Ministers 7 | suggest that
Ministers also must get a medical fitness
certificate so that they cdn rule the coun.
try.

SHRI UMANATH :
on this also.

We support you

SHRIMATI ILA PAL CHOUDHURI
(Krishnagar) : 1 find that this Bill has
sought to amend the original Act, In 30
far as it goes, 1 support the Bill, but I hope
the Minister will agree with me that a more
comprehensive Bill is necessary.
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In this Bill what has been done 7 It is
absolutely loaded against the private bus-
owners, 1 am surprised 1o hear my hon.
friend opposite say that most of the bus
owners are uneducuted people. I am really
surprised. In my State of West Bengal this
is one of the ficlds where the educated
youth has taken it as a mecans of earning
their livelibood and it is one of the ficlds
where the small entrepreneur can tuke up
some business instead of going into the
wilderness seeking for a job which he may
oot get, no the Government can give
him.

15.24 brs,
[Shri Prakash Vir Shastii in the Chair)

In this Bill there are one or two  things
I would like to bring particularly to the
Minister's notice. There are minutes of
dissent in the report and in these minutes
of dissent some valid points are made, One
is that issue of more permits is refused (f
you find that the route 15 overloaded and
thero are too many buses on that route.  If
there are too muny buses some buses will go
out of their own accord. Hut, let there bea
healthy compelition so that the bus owner also
against whom you are trying o put up all
kinds of barricades in his way, may play
his role. Let there be a healthy competition
and let the travelling public be given the
best comforts so that they get the best tran-
sport. Ino the rural areas the bus transport
is the only lifcline of the people. You have
not railways everywhere and 60, of the pas-
engers and grods are carricd by private
bus owners.

There is a handicap in this Bill at every
stage. Take the insurance question. Here
clause 54 amends Section. 95 of the principal
Act. Now it is practically third purty insu-
rance. They always say that the person who
is hurt is responsible for some sort of neg-
ligence and so he is supposed 10 have con-
tributed to the accident. So, it he has to
get Rs. 100, he gets only Rs. 60 and the
bus owner is made to pay. The insurance
companies go scot-frec. The bus company
will have to pav the amount. 1 request that
the Minister will huve to look into this parti-
calar matter. This law, 1 think, has been
copied from the British Law of Torts and
that is very harsh. They themselves are feel-
ing the harshoess of it, and trying to relax
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it. On the other hand, we are making more
rigid laws for our own people, This is abso-
lutely unnecessary. Secondly, the financiers
from whom the bus owners bave to get
money to buy the buses have been given
under scope. When one instalment has not
been paid the financier can just go and take
possession ol that bus wherever that bus
may be. It s a very difficult situation for
the bus owner. Sir, previously the cost of
a bus was Rs. 7,000 or Rs. 10,000, but now
itis Rs. 70,000 or Rs. BU000. The bus
owner  has 1o go to the financier for money
for buying the bus and  he puys in 50 many
Instalments, 30", of the money advanced is
covered by the interest charges which the
financier gets. Added to this is 3 10 5 per
vent, finance commission. Al these things
justifiably reveal that the (inanciers are am-
ply sufeguarded and they are able w realise
their cupital Jong belore the instalments
expire. 11 the bus-owner just misses poying
one instalment the financier will take pos-
session of the bus, Thut is a very diflicult
sttmation for the bus owner.

Thirdly, T wish to  say this. When a
person asks for a permit he has to pay Rs,
500 security deposit at once. The middle
class persons and  the small entrepreneurs
will not be able w straighiway find that
amount of Rs. 500 cash deposit just to apply
for the permit. 1 hope the hon. Minister
will consider this puoimnt and sce this is drop-
ed. 1 have tabled  an amendment and I
will speak on it when the clauses come up

Fourthly, on the gquestion of delay by
the authoritics, Why should the bus owner
suffer because the delay 1% caused by the
administrative authoritics 7 Renewal is for
3 yeurs. When he goes to renew  his  permit
the permission is kept pending for one  year
and then it is rencwed for the next 2 years,
Why should he be the loser when the ad-
munstration is at fault 7 When we preach
of sociglsin 1 the small people, why sho-
uld we put dilliculty for the small business-
man, the small eatreprencur 7 I have got
an amendment on this particular point and
I will speak about this when the clause is
taken up.

Then. Sir, 1 wish to say that the recom-
mendation  of the All-lndia Motor Unions
Congress have ool been accepted. 1 hope
the Minister will look into it and accept
whetever recommendations they bave made,
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Traffic in rural arcas is mainly served
by the private bus owners. 60 of
the traffic is carried by them-whether it be
gurds or passenger traffic. They must be
given every facility to carry un their occu-
pation. This is one of the lines that the
small businzssman can take up, particularly
in West Bengal.

Lastly Sir, the third schedule in
the Act puts down the criteria ol
what the driver must know, | am horrified

cars Cla-
Here

to see that in the case of invalid
uses 7, 8, and ¥ are not applicable,
they talk of driving the vehicle backwards
and forwards. He has not to do it. He need
not know how to do it. Then they say
scause the vehicle 1o fuce in the opposie
direction ..". He need not know how o e
it. Then we find ‘give by hand and by me-
chanical means (if fitted 1o the vehicle) or
in the case of a disabled driver for whom
it is impracticable or undesirahle o pive
signals by hand..’ Are all these things. nece-
ssary ? 1 am horrificd to see these things, For
the invalid driver, I he is an invalid diiver-
[ have not seen one myscll--1 Jdaresay there
are mechanical aids.

I hope the hon. Minister will Jook into
it because transpor! is the hlcline, I “inva-
lid' cars are going 10 be used more and
more for tunsport and iavahd or disabled
people are upio drive and if invalids are to
driven in them, then they must have muoch
better driving competence than any other
bus driver or public carrier driver,

I hape the dice that is loaded against
the private carrier will now Dbe taken into
consideration and an comprehensive Bill may
be brought so that the private operator does
not-feel left vut in the cold, completely un-
able to pursue a trade by which he is able
1o earn some sort of a living and he does
not have to run around in circles secking
a job he cannot get.

SHRI S K. TAPURIAH (Paliy: ] am glad
this Bill has come up for discussion today
as it w.ll pive us an  opportunity to discuss
this important road transport industry.

There is nothing at all to appreciate in
this Bill which, as the Minister himself has
admitted, is not comprehensive. 1t is the
characteristic of this Government not to be
true even to itself. It is a slipshod, half-
baked arrangement because they could not
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find themsclves capable enough to bring
forward a comprehensive measures.

if a vomprebensive Bill isto come at &
latet date, what is the use of this Bill 7
Could not they have waited ? Orif it is
in their mind to delay further a comprehen-
sive Bill, I would recommend that all the
amendments that have been tabled by various
members should be accepted by Government
so that while they delay the matter again.
the serious lacunue that remain in this Bill
are corrected and not allowed to continue,

As I said, T would crave your indul-
gence to o speak more on the road transport
mdustry which though it plays an important
role in our national economy, has always
been petting a Cinderella-like treament from
this Government. Neuarly 9 lakh vehicles ply
on roads of which 24 Jukhs or a little more
are tracks and  buses. 1 gives employment
directly to about 18 lakh people and is one
ol the major sources of revenue to Govern-
ment because it brings in annually an income
of about Rs, 400 crores by way of taxes on
fucls, spirits, motor vehicles and  roads.
When this is such a paying proposition for
Government, whit steps  huve been taken to
improve the condition of roads 7

1 am speaking al this stage only for the
rodad transport indusiry in ternims of goods-
and passenger-carrying vehicles. When [ say
that it is getting Cinderellu-like  treatment, |
would say that even Cinderella had her hour
under the sun and she could live lLke a
princess il midnight, but this industry has
never got anything, not even a minute, from
the Govermment,

Of the Rs 400 crores that Government
get from the road transport industry, only
about Rs 140 ¢crores are spent annually on
read  development,. Hlardly anything has
been done by way of survey of the areas
and requiremenis whether urban or rural;
no atlention has been paid to the require-
ments of food grains movements, goods
movements industriul products movements
or even passenfer movements. You go lo
any major city. You will find people han-
ging on 10 the buses. You will flind them
waiting for hours for buses. In villages or
outlying arcas, also you will find people
waiting in the sup, rain or blizzard for hours
together for a bus. Have they made mpy
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analysis of the volume of traffic generated
on particular routes ? Whether it is the
nationalised sector or private sector where
they arc giving permits, have these permits
beco given only on the basis of requirements
whicli have been determined by a survey
conducted and not on the whims of whiche
ever Government exists there and on the
basis of some under-the-table money being
coughed up for grant of permnits 7 A situa-
tion has to be created by Government's
legislation and not by slogans where speedier,
safer, cheaper and easier travel facilities are
made available to the public.

I would like to take this opportunity to
expose the two faces of the Goveroment, to
explode the myth of Shrimati Indira Gandhi
and her-new-found love for the poor. Our
friends on the Treasurt Benches as have
many sweet words for  he poor people, but
when it comes to taking any step, devising
any action 1o nitigate their dilficultics,
they have nothing to offer, not even tears.
You will remember how often in this ilouse
we have raised questions or discussions on
the subject of tractors, small cars, scooters,
fertiliser prices, cheap cloth, anything which
has to do which the people even up to the
level of the middle income group, how the
Government is slow over all the proposals
and how nothing even gets done., When does
the Government act swiftly 7 It acts swiftly
when manufacturers of cars worth Rs, 20,000
or more raise their prices. Then Government
immediately comes out with un ordinance.
Have they ever acled so swiftly whzn the
bus or tram prices were raised 7 That makes
me wonder whether when the Government
apcak of the poor and the Prime Minister
speaks of the poor, she iv speaking of the
poor rich, because it is only the poor ameng
the rich who can afford a Rs. 20,000 car.
1 do not refer to the super rich or Ministers
because they go in for imported cars sold by
ST.C. Who travels by thess ordinary
methods of transport ? Mr. Tata or Mr,
Birla does not travel in these. Then, what
steps have this Government which says it
has so much concern for the poor people
we read in the papers about this concern
for the poor in the speeches made in the
round about in $afdarganj Road daily--taken
to make bus travel cheaper 7 Why is passen=
ger transport so expensive ? [f Government
wants to take the stand that in various States
there are differeat party Governments, here
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also till two years back, excepting for a
brief period in Kerala, all the State Govern-
ments were under the Congress, aod the
present Governments have inherited this
malady from that time and they are carryiog
on with that. So, if you analyse the position,
you will find that it is the wrong policy of
Governinent of relying on slogans of nationa-
lisation, of taxing everything high, that has
made transportation expensive. High taxes
on fuel, lubricants, spares, ectc. hike the
price or the operating cost per mile up. If
there is real concern for the poor, 1 have
only one question to ask. whether this
Ministry will recommend to the Government
and Finance Ministry to reduce the duty on
diesel oil-let alone petrol which is used by
private cars-because the buses and trucks
are run on diesel, so that their operating
cost is reduced ? Will the excise duty on
those chassis which  are used to butld bus
bodies later vn be reduced so that the ini-
tial cost is low, because if the initial cost is
low, the prices come down ? But 1 can
assure you that these steps you can never
expect from this Government, you can ooly
expect cries, and shouts and

slogans.
Then there is the notoripus  slogan of
nationalisation of bus routes. Only one

nationalised bus route in India has been
i the black, all others have been in the red
and they are vcontinung Lo be in deficit
which means either of two things, the State
Excheguer is one way or other is financing
those corporations, or they have to rarse the
fares, Guovernment! having to fevy more taxes
to raise revenue from other sources to
finance those corperations would also come
from the people, So, how does your slogan
help, how does nationalisation help when
the cost goes up, when efficiency is not
there. and ultimately you make the people
pay for that small privileged of the use of
the modern word “*nationalisation,” 77 Co-
ming to the bus fleet, it is absolutely impo-
ssible to nationalise them and run them
with profit. 1 should like to ask one question.
Except for one or two groups in the south
like the TVS, which of the other twenty and
odd rich business houses mentioned by the
Dutt Com:nittee are bus owners ?

Bus owners arc small people, mediom
income range people who get buses on hire
purchaise or through other mecans of borro-
wing and run these buses, sometimes one¢ or
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two or at the most three. If these wereto
be pationalised, you would be depriving
these medium income people of their means
of livelihood. Ts that the way of ushering
is socialism ? Is it not what they do for the
poor, by having them thrown out of employ-
ment by naticnalisation ? A service like this
cannot bear the overhead cost of a nationa-
lised service where you should have so many
other persons to maintain things, like the
accounts, service, security, etc, That cost
has to be added to the total operating cost
and the service cannot be cheaper. This
slogan would not help. This comes ata
time when there are bumper harvests and
increased industrial production., We need
more trucks and good roads for cheaper,
quicker transport of goods. At such time
they want to make road transport more ex-
pensive simply because they have been unable
to run their rgilway service properly and
they want to keep parily between road and
rail haulage by raising the tix on molor
vehicles, fuels, lubricants. etc, to make road
transport more expensive, so that the glaring
differences may not become visible. They
want to cover their incfliciency in their own
section by these methods which is very
wrong for the Government to do.

I smell something of this nature in one
of their clauses in this Bill on insurance.
The LIC is going into a larger sphere of
general imsurance and they are bringing in
this amendment that where a claim is made
the insurance company can say that since
proper information was not given to it, it
will not pay the claim. Nobody forces the
insurance comnpany to undertake insurance,
Let them maintain the porition at they had
been doing; let them continue to make all
enquiries before they agree (o take up insu-
rance before they issue a cover but the
moment they have done so they canno! back
out of it, they are responsible for it

Much has been said in this House ahout

octroi and the previous Minister Mr, V.K.R.Y,

Rao showed great interest in baving it scera-
tted. There are meelings of various State
Ministers connected with road transport.
There has been near unanimous demand for
the abolition of this out-dated meihod of
revenue which creates complications and
delays and breeds corrupiton. The Govern-
ment has not taken any sleps to persuade
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or at least substitute it by any other modern
method so that there may not be harassment
to the operators. If the Ministry here fails
to persuade the State Governments to abolish
this, will they take steps to bring on amend-
ment of the Constitution for taking away
the power of levying octroi from the hands
of the State Goveroments 7

There are various other items and 1 shall
speak on them when 1 miove my amendments.

) gam qe wwr (Fruwd)
wwrafy agizg, ag @zt 3dfweq fam
ATFT GFRL 7 oF d|gr Aver fear g fe
At s feasd &, @A F T H guw w1
Zady YA ¥ qg-q17 A 0F Feg Wy
fix zau zaY 2 ag gz A ¥ Aitodlewe
a W greze § w:foz Far quarn 41, ag
uT QF Az § &1 fAq qgar o ag wiq
g1 Zrgdlz H9tEE FELAT W qUH
¥ oY | IF GIXTA 1 HegH A K AW,
3% feswd §, ¥ g% arga § 1 ww fex
i g go fFd § 3 37 8 T FA
®ax ¥ &7 2aP W3 AF TH
qiga 3 AT A WgerT gF sIaT &
fasy ¥ 3% wgme Ala are afar
wad) § 1 57 qrd) Al & fao &€ e al
® fza 8 n a5 & e & A1 F72faea
AMaEr Mrawar e gwd @ 10,18
sfam i aad g1 | ¥ wg7 a1t § afeq
FTRIAT 90 IRz g g § N fF ow
ng I wAA ww g T FY I g
M oar } fone oF 10 7 & AT frea-
Iz g A IR &z gy Mo A §
gz gizr wear & faam & wreasd sy
! FT IT W HqOA €AW AAU
Fi grar &, Y gy wgaar fagd g
aY ag o Tar gz gar § waw fag
wA sidamaA Y I3 MaA f e A
fad srza4 § gratad ¥ ¥ &) aga migAN
migat £13 & e IAFT AN IAA § 3
asdl® PEr ¥ az e fa & smar



287 Motor Vohicles
(=) gadt gra w97

W & 1w § Az sarav gy ar wW, I
#1 ¥ flz w7 g ar sqrar, sqH gfaa ar
aFT 9 & § | I ol F arw
FEtar gxad 5 ¥ gy fw
fegdt elg § 1+ &T 997 9T g sigt A1
argy st § Rt IT &Y TAAl IFAG
giaY & fF 397 3uT fFd @ geww
agY famar & 1 30 2foz ¥ axwr & fag
€ gaF VFAr gfisa er &Y E agifs
HEZIGIT F1 &Y AIHAT § 98 3T H g
¥ AT ¥ ara aF Gar gar &, afwg wu
xgarag g fx szt aF @ gfaw ¥ dar
fF1 7 fad, @ &1 gFaqw FA7 TWfgg
(sazwmiA) 1% &, N9 asad v £
T IEAT A § A I 11 § ST H
ag et 4} sAEar g 7 gy arer |
NT dia faa &d @ =78 fagar  alx
st fera famar § ag 9 fawar g1
i a1 AT F, i@ F7 T 2IH
#YT egsa #Y gaAY Atma qirgi g fw
F FAAr ar Ay "wAr @ giwa
garg ) g =T & ga aEad §)

aAY oY FH owTAEz A, ghEu oY
A W & ARAAIEHTA fRar &, 39
B gw ST A FIWOA F IIE H IT A
gg F4] F1, 981 & AT T FT G GiT
F15a0 AR aHiAd #1237 § M @A
Ffag, s s mET MaN £ 7
50 BWIT 4T 40 FAT &47 &Y gAY § 189
1 ouay gFe 39 F1 W€ 27 §, @fFq ag
qar famaa & a1 Ifga 81 $Nga, a1,
&Y g aifz gadl wEdr giar sud 2
f% &% &1 987 991 AT IT 4T 3977 1T
§7% ¢ 391 AT G8T WF I F TFEL-
adizg ¥ar girss g1 @ a0 REA
adl & $320 a1 aAfF 49 8 dar
famar § gafag ar 7 fadr gat faam
1M &, ITEY KIAT 931 34 § | AIEHIL
& & faadi #3ar g Fo zrad sitc egeq
AT oY AL gy § 3T F1 faf w0 w0f
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wasg £1, I7 #1 faw & fqo F:i€ 9
FIT ZFA AN 1w AT T g FFaAr
ar erdar4i  ® gF  AgrEd &9 a9,
10 z% 3itv 25 ZF i) F) CF GArs0
T Fiw NT T3 GEEE TF 27 §F AT
zrax e zgeA afz % FAET a7 FA
¥ azz w3 Off B a7 @ sitean
ga AATEEY  FEEUA @l 9T F1 AR
zazw M midq 73 ¥ N frawy T A

gady aa 7g 8, sy f5 geevedz av
faz % faq o9 ¥ fwar, 39 & fao &
AT FY AT AT, AT AT
29D & fau ot sng £T 1 sUE AN 9T
sgfafadfadt ), ara q=a@Ea &, F=5F 9
mEY K @z w@AT AT P AT T AW A
IFFY sarar a® faarar qgar § 1 awad
f faseft a5 gat fEd) R Y war § 91
7,8 ar 15 fza @ s’ & fme S Ay
®Y #15 garwr agf HAr Y & 37 A
gd ot i fawa @miar 21 gafag arsz
g T gT SNg X S 42y g€ }, Ag
wmazTir TR ang fawre Sfsg e sar

f astrg Aem 3@ ar gad ¥gaY g @
Ba@ygnoar wasd g gr ez ¥

| FT UF ATE 9T AMT 71T § 0
fee gq ¥ & edaq &y feear 3 8, o &Y
aq gd ¥ AT FX HFT £ vAT =1F A1
w7 awy & frge sgfafaifady ar gz
€Tz IAF A1 eEzg gAY g1 AT ag
dz9 waddz ¥ ¥ & qg wrazm T
Ffag gt sz & fag gz a f o
w1 L@ar YT sAET vad 3R & fac
SII-AAr AT @Y TFAT ITFHA Y
TRIAIAY A SYF T 2\ gH e Ata-
g die A FI9 qAiA 99 QT agi @
TEAT 9¥ &1 g IAFY FEAT GOT 0 SEr
#3 g farrgz 7 site marar # 43 =0
fx sz mifeqi & fag am afq4 gar-
“q @2 g€ & A agh 9T gwk garal &
fag 91 &8 § 1 eFEE wiesl agdl
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wrfge | Zag gt wu@ ¥ FEA-AAT AZY
01 aifge | oy & fag agios 2aq
3, wgrusz wadAdz A IER FIT TIXQ
daw dzar afew ag 9vddz 21 faar
na |

A @y qew aifes & 2 g
wmg 9T M M W qgE wfes QEar
g, o 3=y axfwz aifgo g gse &
fag 3z mam 13 § W1 19 § ag qa
w Ay 2 qrs wifee & fag gg fag-
wm grar =ifga

flaN ;13 gz Fgar g f& awwd
XrH g1ar & @ 3z agi §181gd) @ ard
mrat 3 3@ gedw T g WA
A a1 2 IaF F WA F fag gaw T
1T F Qi § AW IR T KT A%
W) F13 ot EY 1 AT 1% ) sdar
# Y 3aw aFAIwE AT AN A
me &1 ez 7 21ar 1+ M F1 tfaa-
7 ar g 77 Vg 1% Ag i &, N7
g2 ¥ TR g2F A1 3 aF) F39) A
21 @mA g anr s o AroAe A
uwzd I+ ofsmdz ar 2 gA% fag
Qza N F wfge &7 @ fe
qrqd § payarg F1 VT AW egAr
AT &g 73 FAA Vg A
wsg) 21 AT IFF1 W FFATTH A7 KT

A aEg W@ F7 60 fam ¥ Fnm
180 fax fwar & ag &% ad 2

“Clause 54--Amendment of sect-
jon ¥5-0f the Motor Vehicles At
decided to increase the total liabi-
lity of an owoer of a vehicle for
the passecngers carried from the

present Rs. 20,000 to Rs. 50,000
and above

gy gvnits W Fwa wdH

wifa® ® s FAanT &@wvar g wfas
@ gtd wa g @ miai gl
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Al g2 AT 8, WEwT A wm oy
AR AT ATAI N DF A § g4y
f& greaw a agi wgar ¢ o

At 9k Areg & g 5 v ag i
difeqz &7 78l w2ar afge 1 fag gag
& art qefaz 33 & oY 7z ¥ Afqz faq
sifae 1 agt #t aifae 37 & fao sany
TG AT 9Tar g

#t wif A3y A wgr e A0 arg
M aAHeHz 1€ g A IARY A Vs 0
g1 wis ez &1 aFaT @) w2z &
gifnars aga @1zr 3 1 I Fo @ wy
60 fEatdizT @ar % §  faad ey
AFHIE AEY |

¥ wrqwr sqrar aws Ag) Mar | ¥
us faadl } fs dga aaddiz ) fggearm
# fagd ) &) M2 97 & frmw) 5 fy-
SZATEXAT HIF CFAIA 6gd §, I ;
gr-gi At £ w19 w7 & fac qg-
faad 29 aifgr 1 arwY gn w1 &
fag & adY szar ¥fwa ag 7% s ardr
¥ FIT 591 KT N7 A€ AT F (o
Az g A AIFT MY FWF ¥ ag wrEg
MNZAU & TR 2 | vx rma & aigy
Hgw S gar agr gT iy # gqin
faaa 3 1 ev ag & Agaa &, afw
& FICEKH K OT A A0 g ag 39

-r."r_ A 31 T Azgaw § QO v
F 5T AW F faq afama § 1 & qui

qara & fam wieal aqr g2 qgaa £
el ) WA faAd s F fe ooy
qgAT ®F& A9 AAT qA¥ § ITH
surzr § waiar agfaga & wg 1 gAAr
g au w9y fieq 8

! oI gwmm ardt (guenag)
awnrafa agiea, &' vy vz & oA -
Kz arw ¥ wgm 6 @ aw ag
ag aa1 It § & 19w ¥ aadde foug
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[ stm w@rw amh )

T AY § 34% Azeq sarar @A @, ga-
fae ga® wivr zrgw fzar qAr a1 | ma
AZ AIHIT A5T g&AT ¥ ITF W® Hrag

T I3 AT F Y &m1 g A AT ag
¥og fzar sar § 7

aniafa aglan : az 1 gaq fAaa
fear suar @ az qrdf & gwedy A gear
& s a¢ fazs Fray anar B Faad)
fam q1df & szol £ gen1 2 39% w4
9T D 3 aag faqr qrar 2, A< fam
qAU A AT KIAT WA HITET R |

st oiR gwiw e ;o qwafy 52
z7, 9% gifaF 83 2 fr g9 297 & qfcaaq
¥ wg it ad FAqgiy fFara
& wafg srmifes 21 2 8% afeaza
qT 1 1939 5 fafeqwr waddz 7 28 A@zw
g Y3z wY TA077 910 @fFA 1939
# quary § wastdz J g7 97 A€ emrA
agt faar f% g% @1t & 55 A afgn
Xq% ¥7 H 87 1956 ¥ T G [ 0K
tez Far war fREE (02 e df
afes ag agff 1 @l @ g v Al
9aH FO 22 FATAA 1Z 0% | IEF LAY
g1 1960 HoF Frzr |1 I7  Iefeaq
69T a1 AT AT o7 7] 1965 H
F1gr aar 1 WA "ERT J AW AR
05T 7gr 5 ga 0% sfadfar fq @@d
# gqugAr agar g w4 Agwa @ fw
1947 & @x 22 ®FE WA, A 57
22 @il & aw ag wfodfar fas =00
wEY 91 g% | w3 a¥ A% fAg w13 &
&1 g af o, TAw FAw T

gamfy agizs, vk arew i 59
FIA AN FgAT Agar g s ag ag fo gad
gay ¥ Ay aifnez sauaft & Awefa
“wElza, 3@ gag ¥g & qefae soned #
fxadr wezrarx § Iamr =g 6 af st
£ WeZIFIT & yOrht w1 Tgar § a
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w0 A Ix wigh 5 Flg gare qwm
AT ANTOF @ § anawr qxfyz faer
sgar 1 9efaz gz@ w7 wIFAz A fad
My § A vadAiiz § 37 FA0 3 AN 91
faz faa aar @t /% g7 arae & FIFT
qifaz qiy 9T @3 I1F &
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gunfa agma : w7 gIAr AEm
& A T F7ifE [T ¥ vargR A
gargea feafg g faare qreem DNar &
afeq fasre mroew F13 7 927 § gzl
g wq0ry TE O fF nFeaF F) gawea
feafa az azigyfa s39 F13 717 gzen
%! gear agg qata 3 zafae afas
usgr 2 FF a3 2y gfaeT = 8 w13
frare g7 %7 )

15. 57 hrs,

DISCUSSION RE. DROUGHT AND
FAMINE CONDITIONS IN
WESTERN RAJASTHAN

garifa wgea @ a7 § agF W

®¥A AT #IAT AW 7 A1 ATIR
fadz & agres #TF

gro wyitfag (AFAT) @ M A
uRtard & § ag  sqiwr fifaa § fw
uweqia # feafa a1 & 1 g s awy
g * fs wg gATe] & A oA gH
Agz X # dqre §, afeT udcg &
A1t &1 avgr wfas qaga faaar wifg o

gty agag ; agh av gat z=l
1 graee ¥ A A A AN § 43
wfawty X § O uFeqrT & wrafaa
g1 et @ wrweqra 3w w0 @ w0
T3 AT ATIFY AAEAr ® Y qqAY @
grem AR § 1 R Nt & wAm g 5
Hq FHTAY TIA FF THA |

@ o go faver (Fw7) ¢ 2
3% 2 f& fsgery & 3t afafafy



